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THE DEPUTY CHATRMAN:
Please go back fo your  seats.
(Interruptions)... I would regquest
all of you to go back to your seats
and then I will allow...(Inierrup-
tionsy ... I will allow you to¢ men
tion it. But you please go back 1o
your  seats. ... (Interruptions) ...
All right. I will allow one person...

(Interruptions) . ..
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SHRI M. S. GURUPADASWA-
MY (Uttar Pradesh): Madam, I am on
a point of order... (Interruptions).. .I
have a point of order.. .(Interrup-
tions) ...

THE DEPUTY CHAIRMAN:
I will allow Mr. Pachouri first.

=it & @ Ty SRR (I RAN) :
watew farr awr & w0 @ @ ¥
- (wrarertan )
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RE. SHAMEFUL BEHAVIOUR OF
ONE MEMBER, TOWARDS A LADY
MEMBER IN THE MADHYA
PRADESH ASSEMBLY

THE DEPUTY
I will allow Mr. Pachouri first. But
all of you should go back to your
seats... (Interruptions) ...

SHRI M. S. GURUPADASWA-
MY: (Uttar Pradesh): Madam, the
issue is a sensitive one; I agree. But
what happened in a State Assembly
should not be raised in Parliament...
(Interruptions) Let us not create
any precedent... (Interruptions) ...

THE DEPUTY  CHAIRMAN:
Let me give my ruling. But let me

CHAIRMAN:

_hear him first.. (Interruptions) ..

SHRI R. K. DHAWAN
Pradesh): Madam, at
person to  mention
tions) ...

SHRI M.
MY: It is
the Madhya
(Interruptions)
sensitive

(Andhra
least allow one
it...  (Interrup-

S.
a

GURUPADASWA-
matter pertaining to
Pradesh Assembly...

The  matter is
enough... (Interruptions)...

THE DEPUTY CHAIRMAN::
I agree with you that It is a matte?
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of one Member towards
relating to the Assembly. But there

have been issues affecting women
which we have taken wup... (Inter-
ruptions) ... There have been issues

concerning indecent behaviour to-
wards women which we have taken
up... (Interruptions)...

SHRI M. S. GURUPADASWA-
MY: I agree that it is a very sensi-
tive issue... (Interruptions) ...

THE DEPUTY CHAIRMAN:
Let me first hear them... (Interrup-
tions) ...

=i} HEHIT AITAT G (Fex 524 )
ITFY g AT .., (TR )

+ft gta awd (v wiw)
AEITAT, I SAHT ASET T |

THE DEPUTY CHAIRMAN: Let
me first of all hear what he says...
(Interruptions) ...

I8 IAHT GF FAG |

SHRI R. K. DHA WAN: Let him
speak first and then you speak..
(Interruptions) ...

oy FATK ATV T ;. IAHN T
ar. . .. (co=uwW)

SHRI R. K. DHA WAN; Let Mr.
Pachouri  speak first (Interrup-
tions) ....
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AT W (7w y74W) @ 7w Gura
AT T WIAST TG0 HG ISEAT AT FHaT
2 ) T AR Y AT T
AT g

SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): If it deals with the
dignity of women, it can be raised
*here... (Interruptions) ...

alady Memberin 264
the M.P. Assembly
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#fed, oFfme W aw ga @ifeo)

You cannot speak together, all you.
Please sitdown. ... (Interruptions)...
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THE DEPUTY CHAIRMAN:
Let me first hear what is agitating
allow you... (Interruptions)... Let
him speak first and then I will allow

(Interruptions) Please sit
down. Let me first hear Mr. Pachou-
ri and then I will allow you. Please
do not) interrupt... (Interruptions)
Let me hear him first and then I will
him. I do not know what he is going
to say... (Interruptions) ...

SHRI SUBRAMANIAN
I also wish to speak..
tions) ...

SWAMY:
(Interrup-

" oft SeIT ST ®1GT {IET N«
FIYY Ta A gei. .. (saEend)

THE DEPUTY CHAIRMAN:
I am very sorry. Do not cast asper-
sions on the Chair... (Interruptions)

Nobody took my  permission...
(Interruptions)

o sty SETR /T ST I
a@ A% AT @ A
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ox wiAdte watg : w9 TR
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Iqgwrafa : g i ¢ T g A
(Interruptions) They are agitated. 1
can hear the voice of Mr. Pachouri.
He 1is sentimentally charged. Let me
hear what his problem 1is. Then I
will also allow you to speak. Yes,
Mr. Pachouri.
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THE DEPUTY CHAIRMAN:
Please let me hear what he is saying
I can give my ruling.

-,

gnn gAT | WY WIT WG
aeart AT gefa =1 e
&, oy gy afeqar & smoT
qg aga. A9 FEF 7T ¥
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®T HWT AT FT Fiw TET MG, WoR
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FEIEr 1
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of one Member towards
[+ gt Q]
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(Interruptions)

You have made your point. ~ Please
take your seat.

o glq wE ;. TEETE wE-
~ o @ @ B @
HFIT i w g 9
VI AT WA # §IEIROH
TatE frar o AR TE owE@ o9
TE weT HIAT I A A, R
TM TWT FrOATHIA SR DFT SU-
aw fear 8, s famw s T
FIANE W q@h, 8 A oaee
" ¥ AN

Jogamia : qg AT ST D
AT uT dar W@, & Wq Toes
93 fets HIAT g o
Mr. Pachouri, please take - your
seat. : ' t
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gaAT W W FEAET ATRET WK
TFIE g Wit ol wifgn fF
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of one Member towards
THE DEPUTY CHAIRMAN:
I am very sorry to react to it. You
said ‘'one-sided. Now 1 would request
you to withdraw these words that it
was one-sided, because this reflects

how you feel. I have given the chance
to both of you to speak.
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SHRIMATI JAYANTHI
RAJAN (Tamil Nadu): Madam,
is this? How long are you going
allow him to speak? (Interruptions)

NATA-
what
to i

1991 ] a lady Member in
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THE DEPUTY CHAIRMAN:

Order please. All of you, please sit
down. (Interruptions) We do
... (Interruptions) ...

not

SHRI PRAKASH
AMBEDKAR  (NOMINATED): He
is getting into party politics. (Inter-
ruptions)

YASHWANT

. WA qedw . FuTd
HeaTil arsT w1 T A 5 oam
FATE T § AR w adi-afafer
AW T wE | AT
arq iy FTEmE L (ST -

THE DEPUTY CHAIRMAN:
Order, please. (Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN: How can he be allowed to
pass such a remark? (Interruptions)

THE DEPUTY CHAIRMAN:

Mrs. Jayanthi Natarajan, please —sit

down.
(Interruptions)

SHRI N. K. P. SALVE (Mahara-
shtra): Madam Deputy Chairman, I
am on a point of order. (rnterrup-
tions) A point of order takes prece-
dence over everythings else. (Inter-

ruptions) 1 am on a point of order, on
a Constitutional issue, Madam. (In-
terruptions)

THE DEPUTY CHAIRMAN:
All of you, please sit down.
Salve is on a point of order.

Mr.

SHRI N. K. P. SALVE: Madam,
anything said about the Chair, that

hot permissible, is an untenable

proposition.
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of one Member towards
[Shri N. K. P. Salve]
We are not discussing

the proceed-

ings of a Legislature. We do not want
to discuss what happened by way of
proceedings in a particular Legisla-
ture of a State. Please do not look
upon this as a political issue—neither
my party Members nor other  party
Members.

Madam, there is a fundamental
duty cast on every citizen of India.
One of the important Fundamental
Duties cast on every citizen of India
is—I am referring to article 51A. (e)
—'to  promote harmony and the spirit
of common brotherhood amongst all
the people of India transcending reli.
gious, linguistic, and regional or sec-
tional diversities; to renounce prac-
tices derogatory to the dignity of
women;'. Madam, what is  this  prac-
tice, to say what is the proof whether
a lady is a 'Miss' or not? We have
our daughters, our granfd-daughters.
What is this kind of a thing? And to
raise a technical issue that we can't
talk about it in this House? What is
this House meant for  them? Don't
you get it from a political point of
view. [ am satisfied with what your
honourable Member has said, except
on one issue—whether or not the
gentleman apologized and what ac-
tion your party is going to take.
You have said, "A lady to wus is like
a  mother and, for her honour, we
are  willing to give our lives—that's
what you said, Kailash Narain Sahib.

e Aromw Efgd WG
sg WIHAT g uf SEY, ag JarsHT,
ag w1 W w & F oew e
TEt wRt S TEd @i W @ ST
wigat g fsww a0 a7 o vslEew
TR ¥ gt B, IE WIlg WEUE
¥ g, 9E wer W ¥ &, W
ft 2, g7 F o TIF TE @
e | AW, W OF a3 B
g St gt ¥ &gt 9%, A
Ffaqrdl &Y § FAS-THT AT /AS-
gfassr & aga fawrs 31 g waTl
g R Ty IR N @A
am g W Fed, w8
T AT AT WA T AR FW
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o A% gW &, A qaw ¥ )
T wiawT af, gww afacy
§ 281 el § oF avw gy S
SRR E, weaW @ ag fF 9N
WSl AU, ey wEaT i BE
= s A W § AR e,
TN W g wigwey % 9fq,
UF THoTHoTo &, mifemd fedor

T &, muRt wf w ugy Aqr
& ... (wew) L

SHRI KRISHAN LAL SHARMA
(Himachal Pradesh): Is it a point of

order?... (Interruptions)...

__ s gRoRiedio ated : mwT wEN
gdft @iT w¥ &, @ wowy o Qg
I W FETM  FA aely & ?
g 9 F fawa A F 1 Aew
wha 0 ag wenw & s,
AN W FSH H WeGA ag =
AT % & I3 X Taviora Y,
AR TEY T WET ¥ AW AG
WA weT ST ¥ W s I
AIGT TR, ar A T wEFEA
T a1 6T _gw agi 9% oF Ay
TFFAl #7, 55 T T WY o
Fq w AR FT 57 eHF T
WY At Y Wil T 9T w7 T
wrigmE A af ¥ 7. (swwaw) o

SHRI MADAN BHATIA
ted): Madam, I have a submission
make... (Interruptions)...

(Nomina-
to
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o/ one Member towards
SHRIMATI JAYANTHI
RAJAN); I want to  say
Madam. ... (Interruptions)

NATA-
something,

THE
Just a
bers,

DEPUTY
minute, please.
were agitated and the matter
seems to be very serious because it
is not only the question of a demo-
cracy being misused but is also the
respect and dignity of woman Mem-
ber. In this House, in this session it-
self, any disrespect shown to any
Member of Parliament, whether male
or female, whether belonging to the
Congress  Party, Janata Party, BJP or
any  political party, we have taken
it very seriously—the dignity of a
Member  of  Parliament. And we do
not feel, as the Council of States, that
our States also should follow the
same but keep the dignity of Parlia-
ment or Legislature Members, those
who have been elected representati-
ves of the people.

CHAIRMAN:

We, as Mem-

it
a

Whatever condemn
ble. That
Otherwise
about

State

happened s
is why I  permitted
we, generally, don't
issues taking place

Assemblies: we don't
the proceedings. We had
one issue once before, if I
I recollect, 1 was in the
there =~ was an  issue  of
State where a woman
ted. I think it was

Natarajan who  raised this

that time and that was my
Whether it is woman oOr a man,
dignity of the elected Members

should be maintained if we

believe in the democratic process.

a -
it.
speak
the
discuss
taken up
remember.
Chair, and
some  other
was ill-trea-
Mrs.

in

issue

a

This is my ruling on that.

SHRI SURESH KALMADI
rashtra): Madam, a unanimous
solution can be passed.
uptions) ... Let us pass a resolution.

¥Ts CoTwT wreEy : Avw, AT
waot ¥ wrew oY g fear T
2, o SmEw ¥ AW X wAE S )

S wr WA AAw 2,
gyar  sfew farm &1 a=wd o0

(Maha-
re-
(Interr-

Jayanthi Mr.
atgo back. Just
opinion: tWo
the you
have
really is not the way to come to the well.
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frar o iz ow -gmwd gAd

¥

W AR AV AR _
YR WA aga i §. .. (wguw)

THE DEPUTY CHAIRMAN:
Surendra  Singh  Thakur, please
a minute, please. Can
Members speak together? Then
speak along with Pandeyji. I

no objection to that. But this

SHRIMATI JAYANTHI
JAN: Madam, since morning I
been wanting to raise this matter.

THE DEPUTY CHAIRMAN:
The matter is being raised. Is it
not being raised? Can I ask Mr. Pan-
dey and you to speak together? Then,
you speak along with him. (Interr-
uptions) Just a minute. Mrs. Jayan-
thi Natarajan, you are also a Vice-
Chairman. You know that if; two per-
sons speak together, nothing can be
heard.

NATARA-
have
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of one Member towards

SHRIMATI JAYANTHI NATARA-
JAN: I only want to be allowed to
speak.

THE DEPUTY CHAIRMAN:
Let him stop first.
SHRIMATI JAYANTHI = NATARA-

JAN: Now he has stopped, Madam.

THE DEPUTY CHAIRMAN: Then,
[ will allow you. Do you want

this Member to be sitting in the well
and you speak? Mr. Dhawan spoke.
Everybody listened to him. Every-
body heard everybody else properly
because the matter is serious. If you
want to speak together, fine, speak.
What can I do because I can only
ask you to keep quiet. Beyond that I
cannot do anything. This gentleman
is from Madhya Pradesh. He perhaps
knows the case. He is agitated. He
came and sat in the well. Generally
he does not do that. So, I feel in my
own small wisdom, if I have any,
that the Members belonging to the
conecrned States, should have
the first preference. Then I will allow
you as a woman. You go back to your
seat. Don't get agitated. All of us are
concerned. Otherwise, we would not
have taken it up.

Ht g fag sy : wdE,
& ooy ardar sEW f§ a7 @
qZ® O SNy TEUsw Sy %Y
qyed wt we &, (sgwwE) .

IygAwe ; WT A oA s
qr s, ¥ gw o g
DR. JINENDRA KUMAR JAIN:
Madam, will you allow me also?

THE DEPUTY CHAIRMAN:
I will allow you also.
SHRIMATI  JAYANTHI = NATARA-

JAN: Madam, much has been said
on this. I do not want to go into the
details. I just want to bring two
things to the notice of the House.
About the question of apology, the
newspapers are very clear that there
was no apology. I am not going into
thatt I do not want to know even
what action the BJP is taking.

a lady Memberin ~ 28€
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This Member has to be disqualified
from the membership he holds of
any Legislature in the country, un-
der the Representation of People Act,
and proceedings have to be initiated
against him at once.

Secondly, Madam, I ask of all my
colleagues, since  Mr. Sarang has
himself admitted that this has happ-
ened and that the question of apolo-
gy is the only question which is in
dispute, to join me in passing a un-
animous  resolution  condemning  the
incident.. . (Interruptions)

SHRI MENTAY
AM (Andhra Pradesh): No.

PADMANABH-

SHRIM. S. GURUPADASWAMY:
No.

SHRI SHANKAR DAYAL
SINGH: No resolution.
SHRI KRISHAN LAL SHARMA:

On the report of the newspaper, we

cannot agree with you.  (Interrup-
tions)
SHRIMATI JAYANTHI NATARA-

JAN: Madam, it is very strange that
Mr. Ambedkar is objecting to it. If
everybody  genuinely  feels... (Inter-
ruptions)

SHRI MENTAY PADMANABH-
AM: Madam, she has no right to
cast aspersions on the Members who
do not support her.

SHRIMATI JAYANTHI NATARA-
JAN: I am not casting any asper-
sions. I am requesting them to join
me.

SHRI MENTAY PADMANABH-
AM: 1 request you, Madam, to give
a ruling that she has no right to cast
aspersions on those Members who do
not agree with her.

SHRIMATI JAYANTHI = NATARA-
JAN: I am moving a resolution.
SHRI MENTAY PADMANABH-

AM: What  does
mean?

"genuinely  feel"

!
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gimfm fag mgmarfoar
ﬁ?grr) |qf @l Wy ST TN

s‘r? . (srars)

This House belongs to the States.
This is Council of States. We are re-
presenting our States. We have got
full right to pass a resolution. We
have got full right to intervene in
this matter. We are talking about
condemnation. We want to condemn
him.

SHRIMATI JAYANTHI = NATARA-
JAN: Madam, I feel sorry for those
who do not want to support the
resolution. (Interruptions)

SHRI MENTAY PADMANABH-
AM; You condemn him. We have no
objeltion. But we have no right to
cast aspersions on the Members who
do not agree with you.

st mola ot ;. . . (StawTR)
T WeRd 3% g W 9War %9
Afganii ¥ sfenar siw wfgwsi
# Tewd o<, .. (TmEaw) | ag
swa fadt g5 A% . (Traea)

SHRI M. S. GURUPADASWAMY:
Madam, the Members have already
expressed their concern. They have

expressed their anguish. You have no
right to cast aspersions on the Mem-
bers who do not agree with you.
(Interruptions) This matter also be-
longs to the State Assembly. We
should not unnecessarily cross into
their jurisdiction. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: 1 know what they feel about
the women of this country.

-

sfi gw oWy sy A
AIAAATE T1T T §, guw o
oy ®E WO TE O
gy Afewr F XA Fd, IR
fot moFr A% swE TE 2
(zoreraTR)

SHRI M. S. GURUPADASWAMY:

I beg of them not to pass a resolu-

tion, not to move a resolution. They

should not do that. Don't create a
precedent.
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SHRIMATI JAYANTHI NATA-
RAJAN: It is a matter concerning
the dignity of an Indian woman. If
they don't Join me, let them not join.
I am proposing it. Let them reject it.
Anybody can reject it. I have no
problem, but let me propose it. Let
us show who is standing for the dig-
nity of the woman.

SHRI VISHVIIT P. SINGH (Maha-
rashtra) : Let the people of India
know who 1is for this thing and who
is against this thing.

SHRIMATI JAYANTHI NATA-
RAJAN; Madam, I hereby move that
this entire House... (Interruptions)

THE DEPUTY CHAIRMAN: Under
which rule are you moving it? You
must quote the rule. There is a pro-
cedure for passing a resolution.

SHRI KAILASH NARAIN SAR-
ANG: The hon. Member's concern is
not genuine. Even in the Youth Con-
gress meeting, a youth worker as-
saulted a lady worker of their own
party. What have you to say about
it?

SHRI M. S. GURUPADASWAMY:
Under what rule 1is she moving?

Has she taken your permission.? It
cannot be done like that. Any Mem-

ber cannot move any  resolution
whenever she or he likes.
SHRIMATI JAYANTHI NATARA-

JAN: Under Rule 267 rules are sus-
pended. (Interruptions)

o gt g 3y : I wg
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That remark should be expunged.

SHRI M. S. GURUPADASWAMY:
Madam, don't allow a resolution to
be moved. Itisa wrong precedent.

., WAIHT N0IF ;. TET B
g & #0w § 0 w@w %
AT & AT FEE, 98 TA0E. ..
(zaamA) 1+ W WY Wea Sew &
FET ST wigd 2. .. (mewm)

st gy 9kl 799, g1 FoprE
T g v
Srgawts ; § foats 2 ... { saqam)

Mrs.  Jayanthi

we have never passed any resolution

Natarajan, now  you
had enough. Please sit down. Look,

*Expunged as ordered by the Chair,
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in the House and we are not going
to form a kind of a precedent, thou-
gh we all feel that the respect of an
elected Member—man or woman, es-
pecially a woman—should be mainta-
ined. Such aspersions, such comm-
ents should not be made either in
this House or in any House in India.
That is all.

SHRIMATI JAYANTHI = NATARA-
JAN: Madam, I withdraw my reso-
lution.

gHd gft @@ . FIT S
= g gamw qaw aw i@
#ar wZi FER T . (SasER) )

st @ Swig WsEg o (I
gew) : AfgAHl & W ® 9t
TR WY waT Y woawwm .
(sqagTa)

THE DEPUTY CHAIRMAN:
I will look into the record.

SHRI N. K. P. SALVE: Madam,
laws don't permit this House to move
such a resolution.

THE DEPUTY CHAIRMAN:
I won't permit it.

SHRI N. K. P. SALVE: But what
Mrs. Natarajan says is a valid point.
Let us wring a legislation in the Re-
presentation of the People Act that
any person guilty of denouncing or
acting derogatory to the dignity of
a woman will be disqualified.

SHRI PRAKASH YASHWANT
AMBEDKAR: 1 support this resolu-
tion.

SHRI N. K. P. SALVE: Madam, I
go one step further. The real issue
is whether the gentleman has apolo-
gised; and the real issue is What action
has been taken. If you are really
sorry for what has happened, then,
why is not the Leader of the BIJP
Party reacting?
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SHRI SIKANDER BAKHT (Madh-
ya Pradesh): You ask your party
Members to sit down. Then, I promise
you, I will react. I cannot say anyth-
ing in this din.

SHRI MADAN BHATIA: This in-
cident shows gross misuse of democ-
racy that sums up the real import of
what has happened yesterday.

THE DEPUTY CHAIRMAN:
That has been  said already.
(Interruptions). 1 have already said
it. ... (Interruptions) ... 1gave my
ruhng

SHRI MADAN BHATIA: 1 am sub-
mitting this issue of indignity against
women of the Scheduled Castes and
Scheduled Tribes is a question of
far-reaching national importance.
This matter cannot be ignored.
(Interruptions) ... 1 —am  respectfully
submitting, as my hon. friend read it
before you Article 39A.

THE DEPUTY CHAIRMAN:
He has already read it out.  Please
don't repeat, it.

SHRI MADAN BHATIA: The Re-
presentation of the People Act should
be amended to provide that if any
elected representative uses the floor
of the House to indulge in indigniti-
es against women of the Scheduled
Castes or Scheduled Tribes, he shall
immediately stand disqualified. 1 shall
request, through you, the Govern-
ment to come forward and make a
statement and give an assurance fo
this House that this Act will be
suitably amended. A proper Bill for
amendment of the Act should be
brought forth in this very session to
provide that any elected representa-
tive, whether of the Parliament or of
the Assembly who indulges in indig-
nity by using the floor of the House

against women of the  Scheduled
Castes or  Scheduled Tribes  shall
stand immediately disqualified. 1

demand that this Bill should be
brought forth in this very session it-
self. ...(Interruptions)...
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THE PRAKASH YASHWANT AM-
BEDKAR: This is a very good sug-
gestion. The Government should ac-
cept it.

.. (Interruptions) ...

SHRI JAGDISH PRASAD MATH-
UR: He cannot discriminate between

the two actions. ...(Interruptions)...

An eminent lawyer like Mr. Bhatia

should know ... (Interruptions) ...

THE DEPUTY CHAIRMAN:

Mr. Bhatia, please take your seat.
(Interruptions)... Since the mat-

ter is serious, let us take it seriously.
Let us not go beyond the purview of
this  subject. (Interruptions)
Mathur  saheb, already there are
laws protecting the dignity of men
and women in this country. Mr.
Bhatia is speaking regarding the dig-
nity of the Members of Parliament.
You know very well, just a few days
ago we discussed a matter relating
to an hon. Member of this House,
Mr. Baby. When this matter came to
the notice of the Chairman, he im-
mediately referred the matter to the
Privileges = Committee  without  taking
opinion from the Government. Mr.
Baby was insulted by a policeman
outside the House. But if a woman
'vidhayak' 1is toeing spoken about so
rudely and in a derogatory manner,
if she 1is being beaten by 'chappal,
don't you thing we should talk about
it?

SHRI JAGDISH PRASAD MA-
THUR: I am not objecting to that.
(Interruptions).

THE DEPUTY CHAIRMAN:
Iwill allow you.
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Then, I do not know what I should
say because everybody is expanding
my ruling. That is not my ruling. My
ruling is that we should maintain the
dignity of the House whether it is
Lok Sabha, Bajya Sabha or the Ass-
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emblies. We should maintain the dig-
nity of the elected representatives of
the people if we really believe in de-
mocracy and I am sure, when Shri
Sikander Bakht speaks, he is going to
say the same thing. I hope so. (In-
terruptions) .
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THE DEPUTY CHAIRMAN:

The House is adjourned for  lunch
till 2.30 p.m.

The House then adjourned  for
lunch at one of the clock.

The House reassembled after lunch

at thirty_three minutes past two of
the clock, The Vlice-Chairman (Shri
Shankar Dayal Singh) in the Chair.
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